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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066.
Principal Bench, New Delhi

COURT NO. I
Service Tax Appeal No. 180 of 2007

[Arising out of the Order-in-Appeal No. 88/ST/BPL/2006
dated 21/11/2006 passed by The Commissioner, Central
Excise, Bhopal.]

For Approval and signature :

Hon’ble Shri S.S. Kang, Vice President

Hon’ble Shri Rakesh Kumar, Member (Technical)
1. Whether Press Reporters may be allowed to see

the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of
the CESTAT (Procedure) Rules, 1982 for
publication in any quthoritative report or not?

3. Whether their Lordships wish to see the fair
copy of the order?

4. Whether order is to be circulated to the
Department Authorities?

CCE, Bhopal | Appellant
Versus

M/s Assistant District Excise Officer Respondent

Appearance

Shri Vinay Kumar, Authorized Representative (DR) — for the
appellant.

Shri Rohit Singh, Advocate - for the Respondent.



CORAM:Hon’ble Shri S.S. Kang, Vice President
Hon’ble Sh. Rakesh Kumar, Member (Technical)

DATE OF HEARING : 23/10/2008.

—
@fﬂk&( Order No. S 7 / 08 Dated: &37 /b/ oK

Per. S.S. Kang :-

Heard both sides. Revenue filed this appeal against the
impugned order, whereby Commissioner (Appeals) after relying upon
the decision of the Tribunal in the case of State of Madhya Pradesh

04 ({1CE Gwalior reported in 2006 (4) S.T.R. 371 (Tri. — Del.). The
f\\ q‘lﬁbaﬁe}—m—thﬁbeve-melmned—case—beld the levy of supervision

\«fja\sv—‘/
charges under Section 28A of Madhya Pradesh Excise Act, 1915, 8ggh
lerFStrpmmm—ehaﬂges cannot be described as consideration for
services provided for storage and warehousing. The revenue filed this
appeal mainly on the ground that against the earlier TribunalXdecision,
appeal has been ﬁleclbefore the Hon’ble ngh C . We, find re enue
Crny o by tmont c thq HA whuy,
g‘ed-vp'rh'e the ear ‘ i

not produced any order sta erefore, in view

order passed by the adgud%f(mg\authenffy we find no merit in the

appeal. The appeal is dismissed.

(Dictated and pronounced in open court)

(S.S. Kang)
Vice President

(Rakesh Kumar)
Member (Technical)
PK



